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[Ski Charan Singh)

in  November, 1976 that the recom-
mendation of the Khosla Commission

should
mulchmm be

3 Government have recomsidered the
matter i the light of the complexities
of the task of police and the new
challenge~ faced by them with progressive
urbanisation of the Umon territory of
Delht and rapid growth of population
The Police ssioner system has
been obtaining 1n the former Pre 1dency
towns of Bombay, Calcutta, and Madras
night from the incepuon of the modern
concept of policing and it has been operat-
10g to advantage 1n other metropolitan
arcas of  Hyderabad, Bangalore
Ahmedabad, Nagpur and Poona, where
it was introduced subsequently The
duality imherent 1n the gmempolme—
magistracy system nhibits the police
1n quuckly responding to situations and
affects ther effic 10 their primary
tark of erime control and maintenance
of law & order It 1s also indicative of a
lack of trurt 1n the police and
curbs 1ts nItiative efficiency  After
conmdering all aspects of the matter
and 1n the of 'mpro
of the efficiency of the police an this
capital eity, Government have decided 1o
switch over to the Police Commys~ioner

tern  Steps are being  taken to sec

the change-over to the new system
15 effected as carly as possible

Sir, with your permission I may add
thet the Government has dec: to
adwvise the State Government of Uttar
Pradeth also to introduce this system
in their metropolitan city of Kanpur

13 31 hrs.

STATEMENT RE PUBLICATION OF
A PHOTOSTAT COPY OF A MISA
WARRANT DATED THE 26TH B;UJ}':I‘BA;
1 ?i 1SSUED BY THE THEN D

f.?O ISSIONER. OF DELHI

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH):Sir, the publs-
catv n ¢ f & photostat oopy in the ssue
of Indian of 28th  July, 1977,
of a MISA warmant slleged 1™ hrve
been 1gsued by the former Deputy

e ner £ De hion the 26th June, 1975 was

in the House dey before yesterda

and with
vm:ﬂ,::t ¢ subject todey

The publication f this document

which did not contain the particulare cf
the person to be detaned naturslly caused

He his Isined that 1n a meeting
convened br:me then Lt Govern rin the
everung of asth June, 1975, the Lt Go-
vernor gave Specific «rders that senior
Laders f the opposition as well ag
their foll wers should be detained under
MISA immedistely and that the Depury
Commuss: ner should igsue orders «;
the bagis flists to be furnished to him
by the prlicc He has alse stated that thera
was conting us from tbe Lt Go-
vernor as wellas the then Prime Minister's
house thet 1sue of warrants « f arrest
should be exredited. He ha® aleo stated
tha. each detent1 n was approved by him
personally Five ¢'pies « f warran s had
ty be red in each case. In scme
cases, h wever, forms of warrant were
signed by hum and given to other persons

SHRI VASANT SATHE (Akol):

The mat“er 15 sub ] Shr uld
this not all go there ? is producing
more ewidence, )  You

want all evidence to praduced
here. But when we talk of Belchs, you say
‘stop’.  Thats all  The matter 15 b
3¢ N w you have Shah C mmussu n,
y do you not produce all this evidence
there ? A statement made by ‘ome police
Officer about what orders were 155ued 1o
hum— Is 1t not a_matter for enquiry 2
Kindly tell me, Under rhe gmse «f a
Statemen® here 15 an evidence being
duced to_prejudice the mind of pub-
ic and als0 bnng pressure on the judge.
Thas wall ell appear 1o the presstom mow,
Is 1t not ? You cannst have double sten-
dards When Belchs was being discussed,
why did you not allow a diccussion cn
Belchu incident ? (Interruptions)

I want your ruling on thi, I have raised
a prant ¢ f order, (Interruptions)

riends
their Rovernment by shoutings here.
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SHRI VASANT SATHE Isthisan
answer tc myv questicn ? (Interruptions)

SHRI CHARAN SINGH Warmnntsof
arrest had to be 185ued 1n each case

MR SPEAKER I wll give a ruling

SHRI CHARAN SINGH It 1s not
a sub-yudice cose (Interruptions)

MR SPEAKER I have got to give
alivlirg Ple e

SHRI KANWAR LAL GUPTA
(Delh: Sadar) The villaan ¢ f the prece 1¥
the Lt Geverncr He sheuld be errested

SHRI CHARAN SINGH Five ct pies
of warrant had to be prepared m each
case (Imterruptions)

SHRIVASANT SATHE The excesses
¢ mmutted relsted to Emergency

MR SPEAKER You din't want me
tc give & ruling ? Allmght Then I am not
gwving the ruling

SHRI VASANT SATHE Whot 13
¥y wur ruling , Sir ? I was only speaking

MR SPEAKER N, no Yu were
sh uung I wanted to give a ruling Ycu
did n t allow me to do it

SHRI CHARAN SINGH In some
cases (Interruptions)

SHRI VASANT SATHE Is this the
wey , Sur?

MR SPEAKER I wanted © give 2
ruling Y.u dad nct allow me tc do 1t

SHRI VASANT SATHE What dud
I do ? I was « nly answering

MR SPEAKER You were not answe-
ring anything

SI-IRIVASAN'I'SJLTIE If you want
an apology to you, I will a geksne But
give a ruling 15 n t the way to go
on Kimndly give 2 ruling, Sir

MR SPEAKER Have you finished ?
I am on my legs Pleass sit down I was
about to nveuul.tns Even when I was
&ving the ruling, Mr. the went on
shouting lﬂme ti’lcr was not
allc wed to give the rulms I the ught
M., never wanted me 10 give &
ruling on the pcant Otherwise he would
have all wed me to give a ruling

{Interrupnons)

MR. SPEAEER MNowplesgse 1
told you I wanted to give a ruling You
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never allowed 1t Have you get the patience
to listen to others 7 HOsgE

SHRI VASANT SATHE Yes

b’A:R Smm?dm No s?’ far as the
objecticn ra 18 _concerned, a::snru
were ushtli’. m this iu!l;\huu lbo;:!: blank
warrant Papers published thrse things
They were asked, and the Home

was lshed about the blank papers Itis
in that connecti n that he 15 meking a
Statemert, because prpers pubn bed
certain thangr, about hllnk papers That
18 why, m the circumstances, he 15 making
astatement Therefore,1t hasn thing to do
with the enquiry Enquiries and state-

ady He has n t given any «
nzon He does n t express any opimon

m rely s1ys what report he has gct
That 15 what he 15 saying

SHRI VASANT SATHE Now that
You have givun a rubing, I don't want to
Say anything

SHRI CHARAN SINGH In some
cases however

SHRI VASANT SATHE Don't
apply double standards when Belchr
cemes ( Imterruptions)

SHRI CHARAN SINGH Mr Sathe
I expected better thungs from you

AN HON MEMBER Plessc ask
Mr Sathe mt to add fue] to the fire.

( Interrupisons)

SHRI VASANT SATHE Who will
decide the correctness of this

SHRI CHARAN SINGH In some
cases {Interruptrons)
SHRI VASANT SATHE 'Who wll
decide 1t? You bave decided already
you remove the Shah Commussion.
you remove 1t ([nterruprions)

MR SPEAKER On your own, you
can shout, but I am not allowing any-

thing
(Interruptions)

MR SPEAKER No submissions,
gnlypmntlofurdﬂ,md:benlwﬂ!

SHRI SOMNATH CHATTERJEE
) Ms.Sethe wunnezved. . ..
nmerruptions)
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SHRI C. K. JAFFER BSHARIEF
(Bangalore- North) : Sir, I rise on a

:iof orde:. You said that’the Minister
18 going to make & atatement just to clarify
what has appeared in the press and that
he is not going to refer to an with
regard w the Commussion. But now he
has come out with,... (Imterruptions)

SHRI VASANT SATHE : #»*

8 MR. SPEAKER : Please do not record
t.

SHRI CHARAN SINGH : In some
qmu.d lgaw:evhimer. ml:lorm of \::;unt were
signed by [ ven to other persons
to fill up names a'lglnther detals on the
basis of hvs caclier d »cision to detain various
persons, He has clearly admitted that the
gimlbﬂi\y of there being in exastence a

ank MISA warrant signed by tum on
26-6-75 cannot altogether be ruled out,
thnm he has also pointed out that for a
complete reply it would be necessaly for
him to see the original of the photostat
copy as well as all the other relevant docu-
ments. According to the Delhi Admins-
tration, 60 warrats of arrest were ssued
by th: Deputy Commissioner on 26th
June, 1975.

Needless for me to say that this 1s a
serious matter and deserves a thorough
probe, The Delhi Administration is being
askzd to ascertain all the facts relevant
to this matter and place them before the
Shah Comnmission of Inguiry for such
forther investigation as it may deem
necsasary. The Government, on its part,
will alss tak: such appropriate action as
may be necessary, on rcceﬁ of a detailed
report from the Delhi ministration.

13.35 hrs.

STATEMENT RE. ALLBGED LATHI

CHARGE IN TIHAR JAIL, DELHI
DURING EMERGENCY

SHRI KANWAR LAL GUPTA :
(Delhi Sadar) : Sir, Iwant toknow . . . .

MR.SPEAKER : The nal question
was an Unstarred tion. reply was
laid on the Table, Therefore, any further
om;&:blmn!minmmr&u. not
permi e. It is not permissible to give
any oral reply. So, I am requesting the
hon. Member to lay it on the Ill‘-hu.

SHRI KANWAR LAL GUPTA :
I lay on the Table a Statement rﬂ;rﬂml

AUGUST 8 117"  Tihar Joil (Stat.) 6

Statopgns

In reply to my Unstarred Question
No, repliedd on 220d June, 1977,
the Home Biinister stated that 5o taihd
charge was made in the Jail during emer-
goney.

In this connection, it is submitted that
I too was detained in the Central Jul
‘Tihar, Delhi. I can say irom my personal
knowledge that it is incorrect to say that
no lathi charge was made inTihar Central
Jail. As a matter of fact, many persons
detained in the Jail were imjured and
some of them severely wounded on
account of lathi charﬁlmde i the jal.
Even the record of Tihar Central Jal will
substantiate my contention. Those who
were 1njuiedd can be produced even now,
because thev gre the residents of Delhi.
Moreover, even the Home Mumister,
Shri Charan Singh ji, was also detained in
the jail at that ume and he must be
knowing this fact that theie was a lathi
charge 1n Tihar Central Jail.

It seems that the Dclhi Administration
has wrongly sent thus :nformation to the
Home Minister, I requestthe Home Minis-
ter under Speaker®s Direction 115 to cor-
rect his statement made on the 2and

une, 1977. It is further submirted that
may take action against those Officers
who misgulded him.

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH) : I lay oo the
Table a Statement in reply thereto.

Statement

Unstarred Question No. 1390 sought
information regarding the names and
places where lathi charge was made in
jails during Emergency. In my written
reply on 22nd June, 1977, I had stated
that replies from 15 States and Union
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s}t recorded.



